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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
GEPDEC INFRATECH LIMITED

RELEVANT PARTICULARS

—

Name of corporate debtor

Gepdec Infratech Limited

Date of incorporation of corporate
debtor

17" February, 2009

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, Delhi-II

Corporate Identity No. / Limited
Liability  Identification  No.of
corporate debtor

U70200DL2009PLC187667

Address of the registered office and
principal office (if any) of corporate
debtor

Registered Office Address as per the MCA

Records:

(1) F-60, Friends Appartments Sector-9, Rohini,
North West, New Delhi, India-110085.

(2) Unit No.621, Tower-4, 6th Floor Assotech,
Business Cresterra, Plot No.22, Sector-133,
Noida, Nepz Post Office, Gautam Buddha
Nagar, Noida, Uttar Pradesh, India-201305.

Insolvency commencement date in
respect of corporate debtor

17" September, 2026 (Order uploaded on
NCLT website on 18.09.2026)

Estimated date of closure of
insolvency resolution process

16™ March, 2027

Name and registration number of
the insolvency professional acting
as interim resolution professional

Name: Anurag Nirbhaya
Reg. No: IBBI/IPA-001/IP-P00870/2017-
2018/11468

Address and e-mail of the interim
resolution professional, as
registered with the Board

Address: 204, Sagar Plaza, Plot No.19, District
Centre Laxmi Nagar, New Delhi -110092
Email Id: anurag@canirbhaya.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: 204, Sagar Plaza, Plot No.19, District
Centre Laxmi Nagar, New Delhi -110092
Email Id: cirp.gepdec@gmail.com

11.

Last date for submission of claims

1%t October, 2026

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

NA

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

NA

(a) Relevant Forms and

(b) Details of  authorized
representatives
are available at:

a. Web link;
https://ibbi.gov.in/home/downloads

Physical Address; same as above in point
no. 10

b. NA




Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, Prayagraj
has ordered the commencement of a corporate insolvency resolution process of the GEPDEC
INFRATECH LIMITED on 17.09.2026.

The creditors of GEPDEC INFRATECH LIMITED, are hereby called upon to submit their
claims with proof on or before 1% October, 2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Interim Re ion Professional

In the matter of GEPDEC INFRATECH LIMITED

Regn. No.:IBBI/IPA-001/IP-P00870/2017- 2018/11468

Regd. Address:-204, Sagar Plaza, Plot No. 19,

Date: 19.09.2026 District Centre Laxmi Nagar, New Delhi-110092
Place: New Delhi Email Id: anurag@canirbhaya.com , cirp.gepdec@gmail.com
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PUBLIC NOTICE
ﬁ,cllc' Ba k Branch Office: ICICI Bank Limited Plat Mo-23, Shal Tower, 3rd Flaor,
s Mew Rohtok Rood, Korol Bagh, Mew Delhi- 110005

The following borrower{s) hos/hove defoulted in the repoyment of principol and interest towards the Loan
facility [ies) availed from ICICI Bank. The Loan|s) has/have been clossified os Mon-Performing Asset(s) INPA],
A Motice was issued to them under Section 13{2) of the Securitisation and Re-construction of Financial Assets
ond Enforcement of Security Interest Act, 2002, ot their lost known oddresses. However, it hos not been served
ond are therefore being notified by way of this Public Motice.

Sr. | MName of the Bormower! Co- Description of Secured | Dote of Notice sent/ | NPA
Mol Borrower! Guarantor! (Loan Asset to be enforced [Qutstonding as on| Date
' Account Mumber) & Address Date of Notice
L. |Shree Bhagwaon! Manormal Property Nogor Nigam Mo, 374/24/3, Khasra|  22/08/2026 06-
TEBAGROOG0G359860/ 37A/2A/3 [No.144, Wake Madhu Nagoer, Tajgan] Ward, Rs. Jun-
Sodar Madhu Magar Agra Uttar |Tehsil &District Agra Uttor Prodesh- 282001 12.77.740/- 2026
Pradesh Agro- 282001

These steps are being taken for substituted service of Motice. The above borrowens and/or guarantor’s [as
opplicable) is/ore advised to make the outstanding poyment within 60 days from the dote of publishing this
Motice, Else, further steps will be token os per the provisions of the Securitisotion ond Re-construction of
Fingncial Assets and Enforcement of Security Interest Act, 2002,
Dote: September 19, 2026

kiiru::u: Agra

Sincerely Authorised Officer,
For ICIC] Bonk Ltd. J

PUBLIC NOTICE
ﬂ'c’C" Ea"k Branch Office: ICIC| Bank Limited Plot No-23, Shal Tower, 3rd Floor,

Mew Rohtok Rood, Korol Bagh, New Delhi- 110005

The following borroweris) hos/have defaulted in the repayment of prindpal and interest towords the Loan
facility[ies) ovoiled from ICIC] Bonk. The Loon|s) has'hove been classified os Non-Performing Asset(s) (NPA),
A Motice wos issued to them under Section 13{2) of the Securitisation and Re-construction of Financiol Assets

and Enforcement of Security Interest Act, 2002, at their lost known addresses. However, ithas not been servied
ond are therefore being notified by way of this Public Motice.

%r.|  Name of the Borrower/ Co- Description of Secured Date of Notice sent/ | NPA
Mo, Borrower! Guarantor (Loan Asset to be enforced Outstanding as on | Date
|| Account Number) & Address - S - Dote of Notice |
L. | Ankita Agorwall Investright Property  |Unit No 1702, 17th Floor, Block- Arum, 03/08/202G 04-
Consultants Lip/ Amit Agarwal/ Paromoumnt Floraville, Situoted At Gh-06, R, July
LEFDBOO002ES9E15/ Arum 1702 Sector-137, Expresswaoy. Noida Gautam 10,79.438.95/- 2026
Faromount, Floraville, Sec-137, Buddha Mogar Uttar Pradesh- 201301 (Along
Eareilly, Uttar Pradesh Bareilly- 201304 |With One Covered Car Parking Spoce)

These steps are being taken for substituted service of Motice. The above borrowens ondfor guarantor's (os
opplicable) is/ore advisad to make the outstanding poyment within 60 days from the date of publishing this
Matice. Else, further steps will be taoken os per the provisions of the Securitisation and Re-construction of
Finoncial Assets and Enforcement of Security Interest Act, 2002,

Cholamandalam Investment And Finance Company Limited
Cllﬂlﬂ Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thinu Wi K& Industrial Estate, Guindy, Chennal-
Fawvr adeiier v 500032, India, Branch Office; 1st & 2nd Floor, Plot No.G, Main Pusa Road, Karol Bagh, Mew Deli -
110 DO5,

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the uincersigned Deing the Autharised Olficer of M/ Cholamandatsm Investment And Fnance Companty Limited  under
the Securitization and Reconstruction of Fnancial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act
and In exercise of powers conferred under Section 13[12] read with Rubes 3 of the Security Intersst [Enforcemsnt] Rules, 2002
FEsued demand notices calling upon the botrowers, whose names have been indicated I Column [B] below on dates specified in
Cotumn [C] ta repay the cutstanding amaount indicated in Column [D] below with interest thereon within 60 days from the date of
receipt of the said notice.

The borrowers having falked to repay the amount, nobce |5 hereby ghven to the bomowers in particular and the Publéc in general that
fhe urdersigred has teken possession of the praperties rstgaged with the Company described in Column fE] herein Betow onthe
raspective dates manbioned in Colemn [F] in exercise of tha powers conferred on him under Section 13{4] of the Act read with Rule
Jof the Fules made there under,

The borrowers in particular and the Publec in general are hereby cauboned nat to deal wath the praperties mentioned in Cotumn [E]
ko and any such dealings will be subject to the charge of Mfs. Cholamandalam Irsestment And Fingnoe Company Limited for an
amount mantioned in Cofumn [D] along with interest and other charges. Under section 13 [B] of the Securiisation Act, the
borrowers can redesm the secured assat by payment of the entire cutstanding including all costs, charges and expenses before
natification of sale,

SL| MAME AND ADDRESS OF APPLICANT 2wl 2 -
NO B LOAN ACCOUNT NUMBER E E = DETAILS OF C i7
ThiolE 2 PROPERTY POSSESSED =
S8z E = =
= ]
[A] [B] ) (D] [E] [F]
2 Loan Account Mos, o E ﬁ BUILT UP PROPERTY BEARIMNG PLOT NO. B4
=] = |WITH ALL ITS ROOF RIGHTS, WHICH 15 Alw
i R N % 01| SINGLE STOREYED PROPERTY. BUILT ON|G&
1.AJAY BADAK (AFPLICANT), B | R S|LAND AREA MEASURING 140 5Q. YDS, 1E,|D 8
A -52, 3RD FLOOR, SECTOR - 19, r  |& 1 = 117.052 30. MTRS., FORMING PART OF KHASRA| 2 E_
DWARKA. DELHI - 110075 & £ MO, 443 SITUATED IN THE ABADI KMOWN A5 ;‘:
2 AIAY l:muhu APPLICANT L o |OLD LAL DORA OF VILLAGE MASIRPUR, DELHI, | =
- ( ) #|BOUNDED AS UNDER: EAST - OTHER'S
PLOT NO. 69, OLD LAaL DORA OF VILLAGE PROPERTY, WEST - MAIN ROAD 40 FT. WIDE,
MASTRPUR, DLEHT — 110045 NDI_-'-ETH - OTHER'S PROPERTY, S0OUTH - ROAD
3.AJAY BADAK (THROUGH ITS PROP. bl
AJAY BADAK) (COAPPLICANT) A -52, 3RD FLOOR, SECTOR - 19, DWARKA, DELHI — 110075
4. ANITA [CO-APPLICANT) ; A -52, 3RD FLODR, SECTOR - 19, DWARKA, DELHT — 110075
5.AMAN BADAK (CO-APPLICANT) , A -52, 3RD FLOOR, SECTOR - 19, DWARKA, DELHI - 110075

Authorised Officer
Cholamandalam Investment And Finance Company Limited

Date: 17.09.2026
Place: NASIRPUR, DELHI

Dote; September 19, 2026
Il‘;..__l-z'il:.u.“.u: Bareilly

Sincerely Authorized Officer,

For ICIC| Bank Lid.

Fegdl, W12 4* Floar, Al_llrl!;:l' _H_|li'l'.'|i_!I'_ E‘E‘_ K. f_:'l;-:l"_

Werar Dpthi- 1105904 P B11-833570T1, 2350 1T E 2ATR5414, Wk

Ware, pnihessing com

oD z [ FLOO 0 i o 10

P B

ROTICE UNDER SECTION 13(2 OF CHAFTER Il OF SECURITISATION & RECOMSTRUCTION OF FIRANCIAL ASSETS AND ENFORCEMENT OF

SECURITY INTEREST ACT 2002 READ WITH RLILE 3{1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 052 AMENDED 45 ON DATE

We. the PNE Housing Finance Lid, {hereinafter referred o as “PNBHFL) had issued Demand nodice U 13(2) of Chapter lll of the Securitizalion
& Reconstruction of Financial Assets and Enforcement of Security Intarest Act, 2002 (hereinafter referred fo as Ehe "Act”). The said Darand Nofce
was issued Birugh cur Authonzed Cficer, ¥ vou all bikow mentioned BormowersiCo-Barower/Guaraniors sinoe vaur account has been classied as Non

erforming Asseds a5 per the Reserve Bank of IndiaNafional Housing Bank guidelines due to nonpayment of instalments/ inferest. The conlerds of the same
ara tha defaulls commllad by you in the paymenl of inshkalmeanls of pncigals, interesl, &le. Tha tutslanding amount 15 menlianed below Furdber, with raasans,
v believe that you are evacng he servee of Demand Motice and henoe This Publication of Demand Natice which is alsa nequired Ui 13(2) of tha sakd Aet. Yau
are hereby called upon o pay PNEHFL within & period of B0 Days of the dale of publcation of this demand nofice the aforesaid ameunt #ong with up-fo-date
intergst and changas, [aling which PRBHFL wil taka necassany sction undar all ar any of the pravesiors of Setion 1314 of the said Acl, agams! all or any ane
o more of [he secured sseds indudng [aking possession of e securd assels of 1he borowers and gquarariors, Your kind atlention & invled 1o provisions of
sub-Section (B) of Secticn13 of the of the Sacuntization and Raconstruclion of Financa Axsete and Enforcament of Securily Inferest Act, 2002 where under t;ru.
can lerdaripay $he anlira gmounl of cutstanding duas loqethar wilh all cosls, charas and expanses indumad by tha PHB HEL ondy Hl the dale af publicabian
of e ot for-sadi of he-secured assels by pubkc auction, by rling qualations. eoder fom puokc or by private reaty. Plesss afso noke tral if [he entee
smaund of cislandng duss fogether with ihe costs, charges aré axpensas ncumed by the PNB RHFL 8 rot terderad befors publcason of notice for qale of the
securad assets by public auchdn; by I T« uesalians, lerder from public or by pnvaba eshy vau may nalbe ariled b redaam tha seoured assalls) therealfiar,
FURTHER you aee prohined Lis £3413) of the-said A1 from (ransfiming eithér by wiy of sale [&ase or in anmy ather way (he aloresad souns] assets.

Laen e Mame & Address of Borrower & Co-bormower gl F izs) Mortgaged Dateof | Amourl O's
Ho & ILiin‘ il Cemend| 28 oo dae
Branch Gaga ;
HOW [Mr. Srikant Girl and Mrs. Sneha Girt Address: Ground Flocr, Villagel 858! [Property 10, 1JLRE4RT, Residental P Matite
KAR! |Bawana, Wear Balmiki Road, New Delhi, Mew Delhi - 110039, Also at:| NA& [Rakba 4 Marke | E, 133 5q.Yds, 4432 Share| - Rs,
0224 [Houss Moo 4555 Bawana, Morth West Delhi, Mew Debhi- 110033 Also Of 11 Kanal 12 Merle, Comanised In Khewat 14,649,333 48

1213164 |at: Clualty Counci O India, 2nd Floor, IrsSiulian OF Engineers Bulddin
BO: |2 Elahagn.r Shah Zafar Marg, Now Dafhi - ‘:‘r.[ﬁlﬂg Alza ab Fr-:||:'l.1'l:.- e, T2 =312 Yi=4.8 B =3d Shadipur,
1ired87, Resklernal Plol Rakba 4 Marde L E, 133 S'i-l Yils, & -a:hEu:'. shanth Vikar, Within MG Limit Sonipat,

Shand Vikar, Within MC - Limit Senlpat, Sonipal, Haryana-131081 Sonlpat, Haryana, 131001
500 auTﬁﬁng OFFICER, PNB HOUSING FINANCE LIMITED

PLACE:- KARNAL DATE .- 17.09.2075
Registered Office:- Unit No. 103, First Floor, C&B
(] (] (]
I SBFC S B FC F Inance Ll m |ted Square, Sangam Complex, Village Chakala, Andheri-
Kurla Road, Andheri (East), Mumbai-400059.
SYMBOLIC POSSESSION NOTICE (As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8 of the Security
Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the amount men-
tioned in the notice within 60 days from the date of receipt of the said notice.
The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in gen-
eral that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under
Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.

The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of SBFC Finance Limited.

Name and Address of Borrowers Description of Property(ies) & Demand Notice Date & Type
of Possession and date.

All That Piece And Parcel Of Property On Land Are Ameasuring 75
Sq. Yards, 1.E. 62.70 Sq. Mtrs, Out Of Gata No.616, I.E. H- 10
Situated At Village Sikandrabad, Pargana & Tehsil- Sikandrabad,
Distt - Bulandshahar, Uttar Pradesh-203205. Boundary of the
aforesaid property: Towards East- House of Rajesh Saini, Towards
West- House of Kamaluddin, Towards North - Other Plot, Towards
South- 20 Ft Road. Demand Notice Date: 7th April 2026.

Symbolic Possession: 16/09/2026

Mo. Khawal Mo. 33, Bhata Mo, 34, Killa Mo
Karmal

Amount demanded in Possession
Notice (Rs.) and Loan A/c No.
Rs. 1359574/- (Rupees Thirteen
Lakhs Fifty Nine Thousand Five
Hundred and Seventy Four Only)
as on 12th March 2026 plus
unapplied interest from the date
of 13th March 2026,
Loan Account No.
LBNOD00006696566 (PR01297920)

1. MOHD KAMRUDDIN

2. SHAHANA PRAVEEN

Add: Shop No.2, Nagar Palika Parishad
Mohalla, Rislandaran, Near Sheesh Masjid,
Sikandrabad, Uttar Pradesh — 203205.

And also at: 1a. Mohd Kamruddin, Add: H-
10, Gata No.616, Risaldaran, Sikandrabad Ind
Estate, Bulandshahar, Uttar Pradesh — 203205.

The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

e

TATA

Place: BULANDSHAHAR/UTTAR PRADESH - 203205.
Dated: 19-09-2026

Sd/- (Authorized Officer),
SBFC Finance Limited.

- 00013
AN
Hdlc Bani, New ;
NOTICE FOR SALE OF IMMOVABLE PROPERTY
{Under Rule 8(6) read with Rule 9(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Mofice of 30 days for Sale of Immovable Assets under the Securilisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with Rule B(6) and Rule 9(1] of the Secunty Inferest (Enforcement) Rules, 2002
Motica is heraby given to the public in-general and in particular fo the below mantioned Borowear and’ Co- Borrower, or their kegal
heirsirepresentatives (Bomowers) that the below described immovable property morlgaged to Tata Capetal Housing Finance Lid, (TCHFL)
the Possession of which has been takan by the Authorised Officer of TCHFL, will be sold on 22-10-2026 on “As is where |5 & “As is what
is™ and "Whatever there is" and withowt any recourse basis” for recovery of oulstanding dues from below menfioned Borrower and
Co-Borowars. The Raserve Price and the Eamest Monay Depasit is mentioned below, Nolice |5 hereby given thal, in the absence of any
postponement disconfinuance of the sale, the said secured assel/ property shall be sold by E- Auction af 2.00 P&, on the zaid 22-10-2026.
The sealed envelope containing Demand Drafl of EMD for panticipating in E- Auction shall be submitled 1o the Autharised Officer of the
TCHFL on o before 21-10-2026 till 5.00 PM ai Branch address TATA CAPITAL HOUSING FINANCE LIMITED, B-26, 151 & 2MNd Fioor

Lajpat Magar- Parl 2, Above Hdfc Bank, New Dalhi 110024
The zale of the Secured Asset! Immoyable Property will be on "asis where condition ie” as per brief particulars describad herein belod

Name of Borrower(s) i
. Loan Alc. Na Co-borrower(s) Legal Mirqs] ¢ |Date of I:_Iumanﬂ Hns_anr& Outstanding
Na. Legal Representativel Guarantor(s)|  Notice Price gl
1, [ TCHHLOTATO | Mr. Javed Slo Mr. Jaane Alam | Rs 17 41,181/ Fis. 16,36,000/- Re, 2557005/
10016003 AT Eamest Money Deposit (EMD):- et Euime
& Mrs. Jannat Wio Mr, Javed 11-07-2024 Rs. 1,63,600/- 10-09-2026
TCHINOTATO0
0100193741 Type of possession; - Physica

Description of the Immovable Property: All thal Piece & Parcsls of Residential Plot, Admeasuimg 48,24 5g, Mirs., Comprised in
Khasra Mos. 689 Min & 635 Min, SHuated at Mauja Mainather, Tehsil & Distl Moradabad - 244001 (Uttar Pradesh), along with af
amendies as mentionsd under Sale Deed, Boundaries: East-Road 14" Wide, West = Property of Musharraf, North = Propeniy of Bhoon
Wali, South - Plol of Mazma,

2, | TCHHLOT3TO | Mr. Munasim Sio Mr. Hashim Ali | Rs. 2041 (24/- Rs. 19,19,000/- Rs 30311225
G0 TRIB Lk e Eamest Money Deposit (EMD):- LT R
& Mrs. Rubeena Pravin 12-07-2024 Rs. 1,91,800/- 10-09-2026
TCHINOT3TO0 Wio Mr. Munasim
0100139307 Type of possession; - Physical

Description of the Immovable Property: Al that Piece & Parcels of Residental Piot, Admeasuring §4.44-5q. Mbrs., Compnrsed in Gata
Mo, 268, Situated at Jayantipur (West), Moradabad, Tehsil & District Maradabad - (Uttar Pradesh), with ail comman amenities mentioned
in Sale Deed. Boundaries: East = Plot of Farig Ald, West = House of Mohd. Pravez, Horth = House of Manju Elahi. South = Joint
Passage 12" Wide.

Mote ;- The bidders are advised to conduct due diligence befars submitting the bid. The auction shall be subject to the oulcome
oftha litigation, Dispute if any.

Al the Auction, the public generally is invited 1o submil their bid(s) parsonally, No officer or other person, having any duly 1o perform n
connechon with this sale shall, however, directly orindirecly bid for, acquire or atiempt o acquine any intérestin tha immovable Proparty sold.
The s shall be submectio the condilions prescribed in the Security Interest{Enforcameant) Rides, 2002 and to tha fallowing further conditions:
NOTE: The E-aucton of the properties will take place through portal hitp:bankauctions.in/ on 22-10-2026 between 2,00 PM to 3.00 PM
wikh limited exiensaon of & minuies each,

Terms and Condition: 1. The pariiculars specified in the Schedule herein befow have been stated o the best of the informiation of the
undersigned, but the undersigned shall not be answerable for amy error, misstatement or omission in this prociamation, In the eventof any
dispuie ansing as o the amount tid, or as to the bidder, the Immovable Property shall 8t once agaén be pul up to auchon subdect o the
discretion of the Authonsed Officer. 2. The Immovable Property shall not be sold below the Beserve Price, 3. Bid Increment Amaaunt will be
Rs 1L000- (Kupees Ten Thousand Only) 4, All the Bids submitied for the purchase of the property shall be accompanied by Eamnest
Money as menfioned above by way of a Demand Draft favoring the "TATA CAPITAL HOUSING FINAMCE LTD.” Payable at Branch
address, The Demand Drafts will be returmed to the unsuccessful bedders after aucton, For payment of EMD through NEFTIRTGSIMPS
kindly cosdact Authorsed Offices. 5, The highest idder shall be declared as successiul bidder provided always that heishe is legally
qualified b id and provided further that the bed amount is not less than the reserve price, [Tshall be m the discredion of the Authorised
Cifficer 1o decline accapdancs of the highest hid when the price offered apoears so clearly inadequate as to make it inadvisable to do so
6. For reasans recorded, it shall b2 in the discrebion of the Authorised Officer to adoumidiscontinue the sale, 7. Inspection of the
Immovahle Propery can be done on 14-10-2026 between 11 AM to 5.00 PM. with prior appointment. 8. The person declared a5 a
successhul badder shall, immediately after such declaration, deposit twenty-five per cent of the amount of purchase moneyibed which would
include EMD amount fo the Authorised Officer within 24Hrs and in defaull of such depasit, the property shall forthwith be put to fresh
atction/Sake by private treaty, 9. In casea the initial deposit s made as above, the balance amount of the purchass money payable shall be
paid by the purchasss to the Authorised Officer on or before the 15th day fram the date of confirmation of the sale of the proparty, exdusive
of such day, or it the 15th day be a Sunday or other holiday, then on the first ofice day after the 154 day, 10, In the event of default of any
paymment within the peniod mentionad above, the property shall be put to fresh auclion/Sale by privale trealy. The deposit including EMD
shall stand forfeded by TATA CAPITAL HOUSING FINANGE LTD and the defaultng purchaser shall lose all claims to the properly
11. Details of any encumbrances, Litigations known o the TATACAPITAL HOUSING FINANCE LTD, o which the propery is liable; as per
{able above, The Intending Bidder is advisad to make thair own independant mguines regarding encumbrances on the proparty incheding
statutory liabilities arears of propery 1ax, elaciricity st bafore submitting the bid. 12, Far any ofher details or for procedura anling traming
on e-auchion the prospeclive bidders may contact the Service Provider, Mis, 4Closure, Blatk No.B03 A, Gth Floor, Maitrivanam
Commercial Complex, Ameerpel, Hyderabad — 500038 Email ; info@bankauclions.in or Manish Bansal, Email |4
Mamsh Bansatf@tatacapstal.com Authorised Officer Mobide No B5585836096. Please send your query on WhatsApp Mumber —
Q099078664 13, TDS of 1% will be applicable and payable by the kighest bidder over the highes! declarad bid amounl. The payrment
neads 1o ba depasited by Righast bidder in the PAN of the ownar! borrowen(s) and the copy of the challan ehall ba submitted to our
company. 14, Pleaze refer to the balow link provided in secured creditor's wabsite wew hitps:Vsurl [fogybiz for the above detalls
15, Kindly also visil the link; hilpshwew talacapital comiproparty-dispozal himl

Please Note - TCHFL has not engaged any braker'agend apart from the mentioned suctioning parner for salsfauction of this property
Interasted parties shoukd only contact the undersigned or the Authorised officer for all queries and enguiry in this matter

Place:- Delhi & UP Sdi- Authorised Officer,
Date :- 19-09-202% Tata Capital Housing Finance Ltd,

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

>

EIFIHLL A
HIDILFSIEIG EIRARICE

Chennai-600015, and Branch office: at F8, first floor, Mahalaxmi
Tower, Sector 4, Vaishali, Ghaziabad-201010
Email: auction@hindujahousingfinance.com
RLM - Arun Mohan Sharma - 8800898999 ¢« RRM - Shashi Mishra - 9718025302
ZRM - Pawan Pandey - 8010562716

PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY
To,
1.MR. SHAMEEM AHMAD (Borrower), A95, Rani Garden, Shastri Nagar, East Delhi- 110031
2. MRS ZEENAT (Co-Borrower), A95, Rani Garden, Shastri Nagar, East Delhi- 110031
LAN No. DL/MTG/MTNG/A000000607& CO/CPC/CPOF/A000007306
Whereas vide Order dated 19.08.2026 case no — 1549/2026 passed by Mr. Mohit Sharma
Karkardooma Courts, Chief Judicial Magistrate, Shahdara, Karkardooma Courts, Delhi. the
physical possession of the property being All that piece and parcel of One built up Upper Ground
Floor upto the extended of ceiling level without roof rights, A part of Property Bearing No. E-48,
Rani Garden, Shastri Nagar, Village Khurejikhas, lllaga Shahdara, Delhi-110031. Bounded as:
East: Property No. E-47, West: Gali, North: Road, South: Property of others Which has been taken
over by M/s Hinduja Housing Finance Ltd. on 16.09.2026.
The borrowers in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of M/s Hinduja Housing
Finance Ltd.

Date: 19.09.2026, Place: Delhi-NCR Authorised Officer, Hinduja Housing Finance Limited

HINDUJA HOUSING FINANCE LIMITED

bodi e Corporate Office: No. 167-169, 2nd Floor,
HOUSING FIRANMCE Anna Salai, Saidapet, Chennai-600015.

Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
Ghaziabad, 201019 Email: auction@hindujahousingfinance.com

ZCM - PAWAN KUMAR YADAV - 9711992427
ACM - SUSHANT TALWAR - 8882667796

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
In respect of loans availed by below mentioned borrowers / guarantors through HINDUJA
HOUSING FINANCE LIMITED, which have become NPA with below mentioned balance
outstanding on dates mentioned below. We have already issued detailed Demand Notice
dated as mentioned below Under Sec. 13(2) of Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 by Registered Post/ Speed
Post / Courier with acknowledge due to you which has been returned undelivered /
acknowledgment not received. We have indicated our intension of takin possession of
securities owned on one of you as per Sec. 13(4) of the Act in case of you failure to pay the
amount mentioned below within 60 days. In the event of your not discharging liability as set
out herein above the Bank / Secured Creditor may exercise any of the right conferred vide
section 13(4) of SARFAESI Act while publishing the possession notice / auction notice,

electronically or otherwise, as required under the SARFAESI Act, the Bank / Secured
C;'I‘:l '.II'-II-IIIIEE IHA?DNDCI)'II'JIIC?)ﬁlilL_ED?SQI'LI!{IIRgT PUBLIC AFl‘?I?g’IUﬁ CEMENT Creditor may also publish your photograph. Details are hereunder:-
JUDGE AT VIZIANAGARAM AR Borrower(s)/Co-Borrower(s) / Guarantor(s) Demand Notice Date & Amount
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution DL/CNP/CNPL/A000000227. Mr. RAHUL KUMAR. 25.08.2026 & Rs. 1174889/-
Bet M.V.0.R.374/2024 Process for Corporate Persons) Regulations, 2016) Mr. KRISHNA PRASAD, H NO 19 BLOCK D G/F BACK SIDE| ___as on 14-08-2026
etween. " FOR THE ATTENTION OF THE CREDITORS OF GEPDEC INFRATECH LIMITED GANESH NAGAR PANDAV NAGAR NPA Date : 06-07-2026
Kornana Gowramma ...Petitioner — , ,
And: RELEVANT PARTICULARS Description of Property: Flat No. GF-2, Ground Floor, Rear Side , area measuring 33.44 Sq.
Rakesh Kumar Pal and etc, . Respondents | 1. | Name of corporate debor Gepdec Infratech Limited Saian Awas. Samit Limtod, Hacbas! Vilage Sedulabag, pargana and Tohel Lo, DISt.
0. 1t respondent 2. | Date of incorporation of corporate debtor | 17th February, 2009 Ghaziabad U.P. Bounded As: North: Other Property, South: Entry Gate, East: Flat No. GF-3,

Rakesh Kumar Pal, S/o Matadeen,
Station Mohalla, Harralpur, Chattarpur,
Madhya Pradesh

3. | Authority under which corporate

debtor is incorporated / registered Registrar of Companies, Delhi-Il

Corporate Identity No. / Limited Liability

4.
NOTICE Identification No. of corporate debtor

Please take notice that the above name U70200DL2009PLC187667

West-FlatNO. GF-I.
DL/DEL/LXND/A000002324, Mr. VISHAL PRATAP SINGH,

Mrs. POOJA YADAV, FLAT NO 45/4 BLOCK D1 BHOPURA! as on 14-08-2026
DLF COLONY DILSHAD EXT 2 SAHIBABAD NPA Date : 06-07-2026

25.08.2026 & Rs. 1193431/-

petitioner has filed the above petition| | 5.
against the respondents for claiming
compensation on the file of the | Additional,
District Court Judge At Vizianagaram,
Andhra Pradesh state and for the reason
of non-service of notices to the 1st
respondent, this notice is to be published
in the paper enablingI the 1 respondent to
appear before this Honourable Court as

Address of the registered office and
principal office (if any) of corporate debtor |Records:

(1) F-60, Friends Appartments Sector-9,
Rohini, North West, New Delhi, India-110085.
(2) Unit No. 621, Tower-4, 6th Floor Assotech,
Business Cresterra, Plot No. 22, Sector-135,
Noida, Nepz Post Office, Gautam Buddha

Nagar, Noida, Uttar Pradesh, India-201305.

Registered Office Address as per the MCA

Insolvency commencement date in
respect of corporate debtor

17th September, 2026 (Order uploaded

per the orders of the Honourable Court. 6. _
on NCLT website on 18.09.2026)

So the 1st respondent should appear before

this Honourable court on 12-10-2026 at| |7.
10-30 A.M either individually or through

Estimated date of closure of insolvency

resolution process 16th March, 2027

Advocate as per the order of the 1 Additional | | 8.
District Court Judge at Vizianagaram, in
default of your appearance on that day

Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Anurag Nirbhaya
Reg. No:
IBBI/IPA-001/IP-P00870/2017-2018/11468

the petition will be heard and determined| [7g
in your absence basing on the material
available in the court.

. |Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 204, Sagar Plaza, Plot No.19,

Email Id: anurag@canirbhaya.com

District Centre Laxmi Nagar, New Delhi-110092

SRI K.SURYA TEJ, Advocate,
Vizianagaram,Mobile: 86888 88399.

Address and e-mail to be used for
correspondence with the interim

Address: 204, Sagar Plaza, Plot No.19,
District Centre Laxmi Nagar, New Delhi-110092

10.

resolution professional Email Id: cirp.gepdec@gmail.com

11. | Last date for submission of claims 1st October, 2026

Before the Commercial Court No. 1

12. | Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Gautam Budh Nagar

Original Suit No. 507/2025
CANARA BANK (e Syndicate Bank) a

NA

body corporate constituted under the
banking companies (Acquisition and
Transfer of under taking) act, 1970 having
its Head Office at 112, JC Road,

13. |Names of Insolvency Professionals identified to

act as Authorised Representative of creditors
in a class (Three names for each class)

NA.

14.(a) Relevant Forms and
(b) Details of authorized representatives

are available at:

a.Web link: https://ibbi.gov.in/lhome/downloads
Physical Address: same as above in point no. 10

b.NA

Bangalore - 560002, Opposite Unity
Building and a Branch office amongst
other places at CDO Complex, Greater

Noida, Gautam Budh Nagar through
Power of Attorney holder/ Authorized
Person Ms. Monika Dikshit, Aadhar
No.4284 6529 0403, Contact No.
7982433002, Email Id. cb18690@
canarabank.com .............. Plaintiff
Versus

1. M/s Shree Balaji Enterprises, a
Proprietor Ship Concern, at Bheel
Akberpur, Dadri Road, Greater Noida
203207 through its Proprietor Sh. Brijesh
Slo Sh. Kishan Pal (Defendant No. 2)

2. Sh. Brijesh S/o Sh. Kishal Pal Bheel
Akberpur, Dadri Road, Greater Noida
203207, Defendants
WHEREAS Plaintiff has instituted a suit
for recovery of Rs. 10,52,163.20 (Rupees
Ten Lakh Fifty Two Thousand One
Hundred Sixty Three and Paise Twenty
Only) against you, you are hereby
summoned to appear in this court in
person, or by a pleader duly instructed
(and able to answer all material questions
relating to suit, or who shall be
accompanied by some person, able to
answer all such questions, on 21.09.2026,

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench,
Prayagraj has ordered the commencement of a corporate insolvency resolution process of
the GEPDEC INFRATECH LIMITED on 17.09.2026.

The creditors of GEPDEC INFRATECH LIMITED, are hereby called upon to submit their
claims with proof on or before 1st October, 2026 to the interim resolution professional at the
address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
againstentry No.13 to act as authorised representative of the class [NA]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. Sql-

Anurag Nirbhaya

Interim Resolution Professional

In the matter of GEPDEC INFRATECH LIMITED

Regn. No.:IBBI/IPA-001/IP-P00870/2017- 2018/11468

Regd. Address:-204, Sagar Plaza, Plot No. 19,

District Centre Laxmi Nagar, New Delhi-110092

Email Id; anurag@canirbhaya.com , cirp.gepdec@gmail.com

Date: 19.09.2026
Place: New Delhi

at 10.00 O'clock in the morning, to answer
the claim: and as the day fixed for your
appearance is appointed for the final
disposed of the suit, you must be prepared
to produce on the day all the witnesses
upon whose evidence and all the
documents upon which you intend to reply
in support of your defence. Take notice
that, in default of your appearance on the
day before mentioned, the suit will be
heard and determined in your absence.
Given under my hand and the seal of the
Court, this 20th day of July 2026.
Munsirim / Reader
Commercial Court No. 1,
Gautam Budh Nagar.

“"IMPORTANT™

hilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NORTHERN RAILWAY

(E-Auction Notice)

The 56 Divisional Commercial Marmasges' G Mofhem Railway, Delhl Doision, New Delhi invites a<auction thiough IBEPS
(hitps ireps.gov.in/] for allotment of contracts of Water Vending Machines (WWYMs) and Multl Purpose Stalls (MPSs)at follawing
railway stationslocations

Auction i Date & Time | Cluster No. of WVMs at Railway Stations

Catalogue No. for EI-A.’I..Il:-til:II‘I: Mo,

| Total D& WS (07 WM at Garbd Harsar, 01 WYR at Patli, 01 W at Pataudi Rload, 01
WY at Palam and 02 WS at Delhl Sasral Rohilla Radway Station).

Description of Property: Freehold House No. G-70. area measuring 60 sq. i.e, 50.16 sq meters,
out of Khasra NO. 28B, Situated at Gali NO. 7, Pappu Colony, Revenue Estate 01 Village pasond
pargana Loni, Tehsil & Distt. Ghaziabad, U.P. Bounded As : North: Property D.L.F., South: Gali 4
Ft., East: Other Plot, West: vacant Plot

DL/DEL/LXND/A000003420, Mr. AMJAD AMJAD,| 25.08.2026 & Rs. 1523616/-
Mrs. SAMINA SAMINA, H NO 43 ANJANA VIHAR NEAR as on 14-08-2026
SADULLABAD LONI DEHAT NPA Date : 06-07-2026

Description of Property: Residential FlatNO. SF-02, on Second Floor (middle LHS portion), area
measuring 450 sq. ft., built on Plot NO. A-99, area measuring 359 sq. yards, out of Khasra NO.
1304, situated at Hayat Enclave, in the revenue estate Of village Loni, Tehsil and District
Ghaziabad, U.P. Bounded As : North: Flat no- SF-I And Road 60 ft, South: Flat SF-3, East : Plot
no-A-100, West: Entry passage.

HDLIGRNIOMCN/AOOOOOOOQS, Mr. SUMAN., Mr. HARI

25.08.2026 & Rs. 1634653/-

KISHAN, H NO 8/162 NEAR SHIV MANDIR TRILOK PURI as on 14-08-2026
PATPARGANJ NPA Date : 06-07-2026

Description of Property: PLOT NO B 1/33 LAND AREA MEASURING 168 SQ. METERS
SITUATE IN THE RESIDENTIAL COLONY KNOWN AS DLF ANKUR VIHAR LONI GHAZIABAD
UP. Bounded As : North: ENTRY/FLAT NO- UGF 03, South: PLOT NO 1/34, East : OTHER
PROPERTY, West: FLATNO UGF 1

iDL/GRN/SNPRIA000000316, Mr. HARISH KUMAR,

25.08.2026 & Rs. 938143/-
Mr. MAHIPAL SINGH, J 15/9A GALI NO 1 J BLOCK JAI as on 14-08-2026
PRAKASH SEELAMPUR NPA Date : 06-07-2026

Description of Property: Flat No. GF-02, on Ground Floor, Left Side, area measuring 280 Sq.

Residential Plot No. A-208, area measuring 100 Sq. Yards i.e. 83.61 Sq. Meters, bearing Khasra

No. 353, situated at New Anand Vihar- Il in the Village Sadullabad, Pargana Loni, Tehsil and Dist.

Ghaziabad, U.P. Bounded As : North: Road 20 Ft. wide, South: Other Property, East : Other

Property, West: Other Property.

HDLIGRNISRJP/AOOOOOMOG, Mr. HARISH KUMAR, Mrs.

25.08.2026 & Rs. 514118/-
MAHENDRI ., F-04 GALI NO 3 SURYA VIHAR KARAWAL as on 14-08-2026
NAGARNORTHEAST NPA Date : 06-07-2026

Description of Property: Residential Flat No-8, On Second Floor (L.I.G.) Front Bank Area
Measuring 400 Sq Feet .i.e, 37.16 Sq Meters Freehold Built Up Plot No 45 & 46 Without Roof
Rights Out Of Khasra No 185 situated in the Colony Khushal Vihar, Village Saudllabad Pargana
Loni Ghaziabad UP. Bounded As : North: Road 30 Feet Wide, South: Road 8 Feet Wide, East:
Other Plot, West: Other Plot.

D'LIKNRISHADIA000000048, Ms. KAVITA KAVITA, 25.08.2026 & Rs. 2072336/-

Mr. RAMVILAS RAMVILAS, EAST SANGAM VIHAR LO as on 14-08-2026
LONIDEHAT NPA Date : 06-07-2026

Description of Property: Residential Plot No. 58-B, Area Measuring 50 Sq. Yards i.e. 41.80 Sq.
Meter, out of Khasra No. 386 Min, situated at Residential Colony Puneet Enclave, D-Block, Village:
Pavi Sadakpijr Near Gaushala Tronica City, Pargana & Tehsil: Loni, District: Ghaziabad,
Uttar Pradesh. Bounded As : North: Plot Of Anil, South: Plot Prempal, East : Other Property, West:
Road 15 Ft.

HDLIMNR/NANRIA000000297, Mr. NITISH KUMAR,

25.08.2026 & Rs. 2013781/-

Mrs. REKHA REKHA, H NO 618 VISHWAS NAGAR as on 14-08-2026
SHAHDARA NPA Date : 06-07-2026

Description of Property: Residential House No. 488. Area Measuring 150 Sq. Yards l.e. 125.41
Sq. Meter, Out Of Khata No. 00741. Kiiasra No. 453m1., Situated At Village Badshahpur Sirauli,
Near By Mohan Furniture Shop Pargana & Tehsil Loni District: Gihaziabad, Uttar Pradesh-
201102. Bounded As : North: House Of Gyan, South: House Of Hansraj., East : Gali Wide, West:
Plot Of Shrichand.

'MDL/NCU/GHAU/A000003336, Mrs. JYOTI JYOTI,
Mr. PARVINDER PARVINDER, H NO 670 GALI NO-13| _ as on 14-08-2026
MANDOLIEXTN. NPA Date : 06-07-2026

Description of Property: Residential HIG Flat NO.SF-01 .on Second Floor Front Side (Without
Roof Rights) admeasuring area 75 Sq. Mtr, Built up On Plot No-D-392. Situated at Block-D.
Indraprastha Yojna. Pargana-Loni. Tehsil & Distt.-Ghaziabad (U.P.)

DL/NCU/GHAU/A000005110, Mr. ABDUL ALI, Mrs. KIRAN| 25.08.2026 & Rs. 3020925/-
KIRAN, 605A5/30 BHAJANPURAMAUJPUR SEELAMPUR as on 14-08-2026
NPA Date : 06-07-2026

Description of Property: Residential Flat No TF-1, Front Side H.I.G. Third Floor (without Roof
Rights) Built up on Plot No-D-352, admeasuring area 75 Sq. Mtr, situated at residential colony
Indraprastha Yojna. Pargana-Loni, Tehsil & Distt.- Ghaziabad (U.P.)

DL/SDR/SDRA/A000002379, Mr. GOPAL GOPAL,
Mrs. LUXMI LUXMI, GF 7 DSS SLF VED VIHAR LONI as on 14-08-2026
Ghaziabad, Uttar Pradesh NPA Date : 06-07-2026

Description of Property: Flat NO FF-04, on First Floor Back Side Unit Without Roof/ Terrace
Right, Residential Portion of Plot No.103 B, admeasuring 1700 Sq.Yds Khasra No 355, Situated at
Village Sadullabad colony known as Sant Nagar Block B-1, Pargana Loni Ghaziabad U.P.
Bounded As : North: Vacant Plot, South: Other's Property, East : Self Property, West: Common
Passage then Front Side Unitand Then Road 15ft.

GZ/CHP/DARI/A000000244, Mr. MOHIT KUMAR,
Mrs. NEHA NEHA, FLAT NO [-108 DELHI 99 OPP AWAS as on 14-08-2026
VIKAS TILAMORE ROAD NPA Date : 06-07-2026

Description of Property: Residential Flat bearing No. FF-02 (Front RHS Unit) on First Floor
Without roof rights area measuring SO Sq Mitrs., Built on Plot No D-115, situated at Block -D,
Residential Colony Indraprastha, Pargana Loni, Dist Ghaziabad, Uttar Pradesh-201102.
Bounded As : North: ENTRY, South: 9 Mtrs wide Road, East : Vacant Plot, West: LHS UNIT

25.08.2026 & Rs. 3162021/-

25.08.2026 & Rs. 1354930/-

25.08.2026 & Rs. 2903154/-

Total 08 Wybis (02 WyMs at Modinagar, 01 WWM at Vivek Vikar, 03 WMs a1 Delhi
Shahdara Kallwery Station)

Total OF WivMs {02 ¥WWWis at Bind, 02 W Ms al Marwana, 02 WWMs.al Tohana and 01
WM at Mansa Railway Station).

Total 06 WhhMs (01 WM at Baraut, 01 WWM at Baghpat Rozd, 07 WM at Mo, 02 WM

CTG-WWVM- |D510.2026at] A i )
92028 1400 hrs at Ehamisand 01 WM at Rampur Maniharan Railway Station),
5 Total OF Wi'his (03 WhBs &t Pandpal, 02 WhvMs at Samalkha and 02 W s at BEhodwal
hajri Ralbway Slalian)
E Total 06 W ks {03 WWMs at Kurukshetra, 02 W hMs al Karnal and 07 WM al Shahbad
Marknda Railway Station).
E Total 06 WYhs (02 WYz et Badli, 02 WvMe st Ganaur and 02 W\Ms at Sonipst
Railway Station)
duetion Date & Time :Hallu.rag,n Lot Mo,

Catalogus Nofor a-ﬂ.uc-tiunistatiun
' MPS-DLI-DEE-MP5-163-25-2

DEE MPS-DLI-DEE-MPS-131-25-2
MPS-DLI-NZM-MPS-115-25-2

NZM MPS-DLI-NZM-MPS-119-25-1

MPS-SEF- | 05.10 2026 atl MPS-DLI-NZM-MPS-122-25-1
01-26 11:00 hrs: } e e e

| KUN MPS-DLI-KUN-MPS-135-25-2
MONR MPS-DLIMDNR-MPS-147.25.2
MPS-DLI-MTC-MPS-140-25-1

MTC

MPS-DL-MTC-MPE-147-25-1

Website particulars where complete detalls of E-Auction can be seen | https:\fireps_gov.in/ {E-Auction-Leasing)

All contractors who intend to participate in the e-auctions conducted through E-Auction Leasing module of IREPS

should fulfil follawing mandatery requirements before they can submit thair bids:

» Registraton on IREPS for E-Auction Leasing modula - Active IREPS User Accoundt far E-Aucton Leasing Module

= Paymeni of One Time Regiatration Fee: Current Account in State Bank of India; Integration of SB! Bank Account with IREPS
Accaunt. Lien Macking of Funds: Updaticn af Turncser Dhalails

= A new mechanism namealy Virtual Account Number (WAN) has been introduced now for E-Avcton Leasing modubs, which can be
used by the bidders as an alterrsative 1o Lien Marking Mechamizm,

= Tha biddars are fred o swilch between Lan Marking Mechanism il aclvated ) and WaN mechanism al any poind of time, befona
enterning the hidding rcom. WY4KN mechanism does nof require the bidder to have a curmrent account in State Bank of india. The
users are free 1o transier sy Tram-any al e enisling bank accaunts iInany bank 1o ther VAN account, which enahles them
to participate in IREPS E-Auclians.

# Contractors who do not have IREPS account for any module of IREPS can submit thelr onlime request for registraton by clicking
an Maw Vendars { Conlractors [E-Tender E-Auclion Laasing ) link on IREPS Home pages

Railway Authority to contact, in Divisional Railway Manager's Office, Commaercial Branch, State Entry Road, Naw

L _D_E}hl_1:-ln_l}!'_:_5_, _E_r_na_ll.' -:atE!ﬁng_.:l_alhi;livisi_l_m@gm_ai_!:t:n_m. TF!I:_ I]1‘_I-_I_3?4;_!ﬂ3§-
Hao. 23 ACICtg./e-Auction/WVM & MP52026 Date: 18.09. 2026

case of any query

324002026

SERVING CUSTOMERS WITH A SMILE

epaper.ﬁnan{:iaiexpress-.cun‘. &

New Delhi

GZ/GNR/GNRN/A000000377, Mr. JITESH SAINI, 25.08.2026 & Rs. 1089619/
Mrs. REKHA SAINI, CJP SEELAMPUR ___ason 14-08-2026
NPA Date : 06-07-2026

Description of Property: Residential Property No. 18 and 19. area measuring 60 Sq. Yards i.e.
50.61 Sq. Meters i.e, 540 Sq. Ft.. out of Khasra No. 1270/2. situated at Residential Colony jain
Enclave, in the Village Loni (Chakbandi Bahar) Pargana and Tehsil Loni. Dist. Ghaziabad.
Bounded As : North: Road 15 Ft. wide, South: Other Property Rohit, East : Road 15 Ft. wide,
West: Other Property Umesh.

DL/BPR/JHAH/A000000498, Mr. GOVINDA GOVINDA,| 25.08.2026 & Rs. 1660675/
Mrs. RAJ BALA, H NO T-72, ST NO -1 NEAR NIGAM as on 14-08-2026
NURSING HOME INDIRACOLONY NARELA NPA Date : 05-06-2026

Description of Property: RESIDENTIAL FLAT NO FF1 FIRST FLOOR FRONT LHS WITHOUT
ROOF RIGHTS BUILT ON PLOT NO 190 AREA MEASURING 60 SQ YARDS I.E, 50.16 SQ
METERS OUT OF KHASRA NO 281 SITUATED AT AKASHWANI COLONY IN THE AREA OF
VILLAGE PARGANA LONI GHAZIABAD Bounded As : North: PLOT NO 191, South: BUILDING
189, East: 30 FOOT ROAD, West: OTHER PROPERTY.

DL/CNP/CNPL/A000000145, Mr. MOHD SAMEER, Mrs.
RIHANA PRAVEEN, H NO 70 GALINO 1 RAJEEV GARDEN| ___as on 14-08-2026
LONIGHAZIABAD NPA Date : 05-06-2026

Description of Property: PLOT NO 154 B AREA MEASURING 63 SQ YDS PART OF KHASRA
NO 105 SITUATED AT VILLAGE DHAROTI KHURD COLONY KNOWN AS NANDI GARDEN
PARGANA LONI GHAZIABAD Bounded As : North: OTHER , South: OTHERS, East : GALI 11
FTWIDE, West: PROPERTY OF YAKUB

DL/CNP/CNPL/A000000715, Mr. ARIF KHAN, Mrs. SABIYA
SABIYA, KHASRA NO 2326/2 JAMALPURA VILLAGE LONI as on 14-08-2026
GHAZIABAD NPA Date : 05-06-2026

Description of Property: PLOT ON LAND MEASURING 33 SQ YDS OUT OF KHASRA NO-
2326/2 SITUATED AT JAMAPURA ASHOK VIHAR VILLAGE LONI (OUTSIDE CHAKBANDI)
PARGANALONI GHAZIABAD Bounded As : North: ROAD 15FT, South: OTHER PROPERTY,
East: HOUSE OF NAEEM, West: HOUSE OF SALEEM.

DL/DEL/DLHI/A000004224, Mr. Jamal udin, Mrs. Afsana| 25.08.2026 & Rs. 555408/-
khatoon, KHNO 1058 NEAR RAJ COLONY CHAMAN VIHAR as on 14-08-2026
LONIGHAZIABAD NPA Date : 05-06-2026

Description of Property: PLOT AREA MEASURING 25 SQ YDS OUT OF KHASRA NO-1058
SITUATED AT CHAMAN VIHAR COLONY VILLAGE LONI GHAZIABAD Bounded As : North:
MASJID, South: GALI 12 FT WIDE, East: PLOT DIGAR MALIK, West: PLOT DIGAR MALIK.

DL/GRN/OMCN/A000000206, Mr. BINOD BINOD,| 25.08.2026 & Rs. 1136924/
Mrs. MAMTA ARYA, H NO 449 HOLI CHOWK GALI NEAR as on 14-08-2026
BADI CHAUPAL MAHIPALPUR DELHI NPA Date : 05-06-2026

Description of Property: FLAT NO -03 FIRST FLOOR REAR RHS WITHOUT ROOF RIGHTS
AREAMEASURING 360 SQ FT BUILT ON FREEHOLD RESIDENTIAL PLOT NOA-166, TOTAL
AREAMEASURING 200 SQ YARDS .i.e, 167.22 SQ METER PART OF KHASRANO-215 & 216
IN BLOCK A SITUATED AT RAIL VIHAR VILLAGE SADULLABAD PARGANA LONI NEAR SHIV
MANDIR GHAZIABAD Bounded As : North: FLAT NO FF-04/ PROPERTY NO A 167, South:
PLOTNOA165, East: ENTRY OF FLAT/ FLAT NO FF-02/ ROAD, West: OTHER PROPERTY.

DL/MNR/NANR/A000000239, Mr. Ranveer Singh,| 25.08.2026 & Rs. 903521/-
Mrs. Archana Devi, Khasra No 1614 Mi Krishna Vihar Colony as on 14-08-2026
Phase 2 Village Behta Hazipur Police Chowki Ghaziabad NPA Date : 05-06-2026

Description of Property: PROPERTY AREAMEASURING 78.5 SQYDS PART OF KHASRANO
1614 MIN AT VILLAGE BAHTA HAZIPUR COLONY KNOWN AS KRISHNA VIHAR PHASE-I|
PARGANAAND TEHSIL LONI GHAZIABAD Bounded As : North: VACANT PLOT, South: ROAD
25FTWIDE, East: GALI 10 FT WIDE, West: VACANT PLOT.

The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice
from the undersigned for more and complete details and (2) To pay the balance outstanding
amount interest and costs etc. within 60 days from the date of notice referred to above to
avoid further action under the SARFAESI Act.

Date: 19.09.2026, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited

25.08.2026 & Rs. 1972395/-

25.08.2026 & Rs. 1123256/-
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DELHI GYMKHANA CLUB LIMITED

Registered Office: 2, Safdarjang Road, New Delhi-110011
CIN: U93000DL1901NPL000024
EXTRAORDINARY GENERAL MEETING (“EGM/E-EGM”)
(CALLED BY REQUISITIONISTS UNDER SECTION 100(4) OF THE
COMPANIES ACT, 2013)

Notice is hereby given that an Extraordinary General Meeting at the requisition of the
Members of Delhi Gymkhana Club Limited (“the Company’) will be held on Tuesday,
October 13, 2026, at 04:00 PM. IST at Kashmir Lawn, Delhi Gymkhana Club, 2,

Safdarjang Road, New Delhi- 110011 IST on requisition of the members of the Company.
The Notice of this EGM is being sent electronically to Members whose e-mail addresses
are available with the Requisitionists. Members who have not registered their e-mail
addresses with the Requisitionists and wish to recewe the Notice and related documems
may request the same by e- madmg the ists at gymkhana. com.
Notice of EGM will placed on www. com, ting agency website
https://Right2Vote.in shall also be displayed at the registered and corporate office of the
Company.
Interms of the provisions of Section 108 of the Companies Act, 2013 (the “Act’) read with
the Rules made thereunder and Secretarial Standard - 2 issued by the Institute of
Company Secretaries of India, the Requisitionists has engaged the services of
ngmZVole Infotech Pvi. Ltd. as the agency for provndmg e-voting facility befure the EGM
b d

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES, NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY
OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE SME PLATFORM OF BSE LIMITED IN COMPLIANCE WITH CHAPTER IX OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT FOR INVITING PUBLIC COMMENTS ON DRAFT OFFER DOCUMENT

=

—
—L— (Please scan this QR Code to
LAXMI SECURITY

view the Draft Prospectus)

LAXMI SECURITY (GUJARAT) LIMITED

Corporate Identity Number: U74999GJ2016PLC092223
QOur company was incorporated as a private limited company under the name “Laxmi Security (Gujarat) Private Limited™ under the provisions of the Companies Act, 2013
vide certificate of incorporation dated May 27, 2016 issued by the Deputy Registrar of Companies, Central Registration Centre. Thereafter, our company was converted
from a private limited company to a public limited company, pursuant to a special resolution passed in the extraordinary general meeting of our shareholders held on
February 22, 2024 and the name of our Company was changed to “Laxmi Security (Gujarat) Limited” with a fresh certificate of incorporation dated May 23, 2024,
issued to our Company by the Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies, Central Processing Centre. For further details

f the Company right to vote on the I e
lo be passed atthe EGMthrough e-voting iamhly
e-voting the Notes i Memb

The Members who have cast their vote by remote e-voting facility before the EGM may
attend the EGM but shall not be entitled to cast their vote again. Those Members who
participate in the EGM and have not cast their vote through remote e-voting facility may
casttheir vote during the EGM.

The remote e-voting facility before the date of the EGM will be available during the
following voting period (both days inclusive):

C ncement of remote e-voting I Saturday, 10st October, AM.IST

End of remote e-voting | Monday, 12th October, 2026 at 5:00 P.M. IST

The remote e-voting shall not be allowed beyond the aforesaid date and time and shall be.
disabled by Right2Vote Infotech Pvt. Ltd. for voting thereafter.

A person, whose name is recorded in the Register of Members maintained by the
Requisitionists as on the cut-off date i.e., Tuesday, 06th October 2026 only shall be
entitled to avail the facility of remote e-voting before the EGM and postal Ballot voting
during the EGM.

Once the
change it subsequently.

by the Member, th shallnotbe allowedto

tingi.e., before the EGM, you may refer e-
voting user manual for members available at https://Right2Vote.in or contact by sending a
request to vivek@right2vote.in, by calling +91 8755618351, or by writing to Mr. Vivek
Singh, Manager, Right2Vote Infotech Pyt Ltd. sp/

CA Vipin Aggarwal

Place: New Delhi Requisitionist
Date: September 18, 2026 Membership ID: P4819
Address: E-4, Defence Colony, New Delhi - 110024
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on ion and registered office of our Company, see “History and Certain Corporate Matters™ on page 186.
Registered & Corporate Office: E Shop-601, Naroda Icon, Nr. Toll Plaza Ring Rd, Naroda, Ahmedabad, Gujarat, India, 382330;
Contact Person: Juhi Rajendrakumar Chaturvedi, Company Secretary & Compliance Officer
Tel No: +91 9274691859 | E-Mail ID: cs@laxmisecurity.com | Website: www.laxmisecurity.com

OUR PROMOTERS: ASHOK DULICHAND DINODIYA AND PREMLATA ASHOK DINODIYA

INITIAL PUBLIC OFFERING OF UPTO 50,00,000 EQUITY SHARES OF FACE VALUE OF Z10/- EACH (“EQUITY SHARES”) FOR CASH AT A PRICE OF  [®] PER EQUITY
SHARE (INCLUDING A PREMIUM OF % [@] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING TO Z [@] LAKHS (“THE OFFER"). THE OFFER COMPRISES A FRESH
ISSUE OF UP TO 41,01,000 EQUITY SHARES AGGREGATING TO % [®] LAKHS (“FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 8,99,000 EQUITY SHARES
(“OFFERED SHARES”) AGGREGATING UP TO  [@] LAKHS, COMPRISING UP TO 2,00,000 EQUITY SHARES AGGREGATING UP TO ¥ [@] LAKHS BY SANJAYKUMAR
SEVANTILAL SHAH (“SELLING SHAREHOLDER"), UP T0 2,00,000 EQUITY SHARES AGGREGATING UP TO ¥ [@®] LAKHS BY TUSHAR SHASHIKANT SHAH (“SELLING
SHAREHOLDER"), UP TO 2,00,000 EQUITY SHARES AGGREGATING UP TO X [@] LAKHS BY RIDDHI PINAL SHAH (“SELLING SHAREHOLDER”), UP TO 2,00,000
EQUITY SHARES AGGREGATING UP TO % [®] LAKHS BY RISHI PINAL SHAH (“SELLING SHAREHOLDER"), UP TO 74,250 EQUITY SHARES AGGREGATING UP TO
% [®] LAKHS BY SHIVANI NAKUL THAKKAR (“SELLING SHAREHOLDER"), UP TO 24,750 EQUITY SHARES AGGREGATING UP TO % [@] LAKHS BY SHAILESHBHAI
HARGOVINDBHAI THAKKER (“SELLING SHAREHOLDER") (COLLECTIVELY, THE “SELLING SHAREHOLDERS" AND SUCH OFFER FOR SALE OF EQUITY SHARES BY THE
SELLING SHAREHOLDERS, THE “OFFER FOR SALE”). THE OFFER WILL CONSTITUTE [@]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.
THE OFFER INCLUDES A RESERVATION OF UP TO [®] EQUITY SHARES AGGREGATING TO % [@] LAKHS (CONSTITUTING UP TO [®] % OF THE POST OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY) FOR SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). THE OFFER LESS THE MARKET
MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER WILL CONSTITUTE [@] % AND [®] %
RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. FOR FURTHER DETAILS, PLEASE REFER TO SECTION TITLED “TERMS
OF THE OFFER" BEGINNING ON PAGE NO. 276 OF THIS DRAFT PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARE IS X 10 EACH.
THE OFFER PRICE IS [®] TIMES THE FACE VALUE OF THE EQUITY SHARES.

THIS OFFER IS BEING MADE IN TERMS OF CHAPTER IX (INITIAL PUBLIC OFFER BY SMALL AND MEDIUM ENTERPRISES) OF THE SEBI ICDR
REGULATIONS. THIS OFFER IS A FIXED PRICE OFFER AND ALLOCATION IN THE NET OFFER TO THE PUBLIC WILL BE MADE IN TERMS OF
REGULATION 253(3) OF THE SEBI ICDR REGULATIONS.

In terms of Regulation 256 of SEBI ICDR Regulations read with the SEBI Circular No. CIR/CFD/POLICYCELL/11/2015 dated November 10, 2015, and Unified Payments
Interface (UPI) introduced vide SEBI Circular Ref: SEBI/HO/CFD/DIL2/CIR/P/2018/138 dated November 1, 2018 all the potential investors shall participate in the offer only
through an Application Supported by Blocked Amount ("ASBA") process providing details about the bank account which will be blocked by the Self Certified Syndicate
Banks (“SCSBs’) for the same. Further, pursuant to SEBI Circular No. SEBI/HO/CFD/DCR2/CIR/P/2019/133 dated November 08, 2019, Individual Investors applying in
public offer may use either Application Supported by Blocked Amount (ASBA) process or UPI payment mechanism by providing UPI ID in the Application Form which is
linked to the Bank Account of the investor. For details in this regard, specific attention is invited to “Offer Procedure” beginning on page no. 288 of the Draft Prospectus.
This public announcement is being made in compliance with the provisions of Regulation 247 of the SEBI ICDR Regulations to inform the public that our Company is
proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial
public offering of its Equity Shares pursuant to the Offer and has filed the Draft Prospectus dated September 18, 2026 with SME Platform of BSE Limited. Pursuant to
Regulation 247 of the SEBI ICDR Regulations, the Draft Prospectus filed with BSE Limited shall be made available to public for comments, if any, for a period of at least
21 days, from the date of such filing by hosting it on the website of BSE Limited at and www.bseindia.com, on the website of the Company at www.laxmisecurity.com
and on the websites of the Lead Manager, i.e. Aftertrade Broking Private Limited at www.aftertrade.in. Our Company invites members of the public to give their
comments, if any, on the Draft Prospectus filed with BSE Limited, with respect to disclosures made in the Draft Prospectus. The members of the public are requested to
send a copy of their comments, if any, to BSE and/ or to the Company Secretary and Compliance Officer of our Company and/or the Lead Manager at their respective
addresses mentioned herein below by 5.00 p.m. on the 21st day from the aforesaid date of filing of the Draft Prospectus with BSE Limited.

Investments in Equity and Equity related securities involve a degree of risk and investors should not invest any funds in this offer unless they can afford to take the
risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer including the risks involved. The Equity Shares issued in the Offer have not been
or approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the Draft Prospectus. Specific
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attention of the investors is invited to the section “Risk Factors™ beginning on page 26 of the Draft Prospectus. Any decision to invest in the Equity Shares described

in the Draft Prospectus may only be taken after the Prospectus has been filed with the RoC and must be made solely on the basis of such Prospectus as there may be

material changes in the Prospectus from the Draft Prospectus.

Equity Shares, issued through the Prospectus, are proposed to be listed on the SME Plaﬂorm of BSE Limited.

For details of the share capital and capital structure and the names of the Si and the number of shares subscribed by them

of our Company, please see the section titied “Capital Structure™ beginning on page 92 uf the Draft Prospectus. The liability of members of our Company is limited.

For details of the main objects of our Company as contained in the Memorandum of Association, please see the section titled “History and Certain Corporate Matters*

beginning on page 186 of the Draft Prospectus.
LEAD MANAGER TO THE OFFER

REGISTRAR TO THE OFFER

BIGSHARE SERVICES PRIVATE LIMITED

Address: S6-2, 6th Floor, Pinnacle Business Park, Next

to Ahura Centre, Mahakali Caves Road, Andheri (East),
Mumbai, Maharashtra-400093.

Tel No: 022-62638200

Email: ipo@bigshareonline.com

Investor Grievance e-mail: investor@bigshareonline.com
Website: www.bigshareonline.com

Contact Person: Mr. Vanesh Panchal Contact Person: Babu Rapheal C

SEBI Registration Number: INM000013110 | SEBI Registration Number: INR000001385

COMPANY SECRETARY AND COMPLIANCE OFFICER

¥/
Laxmi Security (Gujarat) Limited
Name: Juhi Rajendrakumar Chaturvedi
Tel. No.: +91 9274691859
Email: cs@laxmisecurity.com
Website: www.laxmisecurity.com
Investors can contact our Company Secretary and
Compliance Officer, the Lead Manager, or the Registrar
to the Offer in case of any pre-offer or post-offer related
issues, such as non receipt of letter of allottment, non-
credit of allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders and non-receipt of
funds by electronic mode, etc.

AFTERTRADE

AFTERTRADE BROKING PRIVATE LIMITED
Address: 206, 2nd Floor, Time Square,
Besides Pariseema Building, C. G. Road,
Navrangpura, Ahmedabad 380009

Tel No: +91 9725009939

Email: mb@aftertrade.in

Investors Grievance e-mail:
compliance@aftertrade.in

Website: www.aftertrade.in
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Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed in the Draft Prospectus.
For Laxmi Security (Gujarat) Limited
On behalf of the Board of Directors
Sd/-
Ashok Dulichand Dinodiya
Chairman and Managing Director
DIN - 07521421

Place: Ahmedabad
Date: September 18, 2026

Laxmi Security (Gujarat) Limited is proposing, subject to the receipt of requisite approvals, market conditions and other considerations, to undertake an initial public
offering of its Equity Shares and has filed the Draft Prospectus dated September 18, 2026 with SME Platform of BSE Limited. The Draft Prospectus is available on the
website of the BSE Limited at www.bseindia.com, the website of the Company at www.laxmisecurity.com and the website of the Lead Manager, i.e. Aftertrade Broking
Private Limited at www.aftertrade.in . Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating to such
risk, please see the section titled “Risk Factors™ on page 26 of the Draft Prospectus. Potential investors should not rely on the Draft Prospectus filed with BSE Limited
for making any investment decision. The Equity Shares have not been and will not be registered under the U.S Securities Act of 1933 (“US Securities Act”), or any
state securities law in the United States and unless so registered, and may not be offered or sold within the United States except pursuant to an exemption from, or in a

ion not subject to the regi of the US Securities Act and applicable US State securities laws. Accordingly, the Equity Shares are being offered

e e com, cirp. com

and sold outside the United States in ‘offshore transactions’ in refiance of Regulations and applicable laws of each jurisdiction where such offers and sales are made.
There will be no public offering of the shares in the United States. AdBaaz.
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